e T SIS NS e T e

co
‘.\J :
i

257

2
" CENTRAL ADMIN ISTRAT IVE TRIBUWAL |
" PRINCIPAL BENCH: NEW DELHI

Uo“o No. 2350/96

New Delhi this the 14th day of February 1997

Hon'’ble Shri S.R.Adige, Member(A)
Hon'ble Or. A.Vedavalli, Member(Jd)

flunu Mahawar ‘

S/o Shri Kishan Gopal Mahawar
Balak Chouwk 0hamtar1

Distt. Raipur

Madhye Pradash,

 (By Advecate : Shri A.K‘Behara)' ....,ﬁpplicant

Versus

1. Union of India, through the
Sacretary, Ministry of Personnel,
Public Grisvances & Pensions,
North Block, New Delhi-110001.

2, Secretary,
Ministry of External Affiars,
Scuth Block, New Delhi-110001.

(8y Advocate: Shri V.SoR.Krishna)® " Respondents

ORDER( Oral)

By_Hon'ble Shri S.R.Adige, Member(R)

'Neatdo>

2. Shrz V.S Ro Krzshna respondsnts' counsel has

1nvited ocur attention to the DOPT letter dated 19.12.96,

iatlmating that the result of one general candidate

‘for which one vacancy in 1AS had.been kept reserved,

"~ has sinca-been.decla:eq,by_the,U»P.S.cg‘,Shri Manish

Garg, & general candidate has been recommended by the
U;P;S.C. uith,fank,ﬂo.%Z, against the general vacancy
in I1.A.5. on the basis of C.S.E. 1995. A copy of this

letter dated 19.12.56 is taken on record.

. ’

3. Earlier our attention has been inyited to the

UoPoS.Ce letter dated 17.6.96 which had advised the
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D.UoPoT. intsr-alia to keep reserve{yacancy for<genera1

candidate and Shri Krishna states that it ig iﬂl
ﬁeasuanu£'to the said letter dated 17.6.96, that

Shri Garg has subsequently been recommended by the

U.PeS.Ce

4, . In the light of the above we dismiss the

CA giving iiharty to the applicant that if‘any
grievance still survives it will be open to him .
to impugned UoFeSs Co letter dated 17.6.96 as wsll
as D.OQP;T. letter dated 19.12.96 in accordance with

law, if so advised. We direct accordingly.

5, The OA stands disposed of. Mo costs.
/ o VA VIR
frledopring |
(DR°A°VED&VALLI) ' (S R.&DIG/
Member(.J) _ Membe r(A)




